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Coupernﬁve Housa, Buﬂdinz Society it \

not, the reasons therefor; and

(d) whether the representative of
the Land and Building Department or
of the Registrar's Office was present at
the time of draw, if not, the reasons
therefor?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) to (d). Information is
being collected and will be placed on
the Table of the Sabha.
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Site for Dakshin pelhi Sankﬂhk
Parishad

1992. SHRI ATAL BIHARI VAJPA-
YEE: Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether it is a fact that Dakshin
Delhi Sanskritak Parishad, applied to
the Land and Development Officer,
New Delhi for permission for use of
land for celebrating Dussehra in Kid-
wai Nagar East, New Delhi on 19th
October, 1980;

(b) whether it is also a fact that
permission was not given to them al-
though the application was received
by the Land and Development Officer
well in advance;

(c) whether it is also a fact that
permission for use of the same land
was given to the local unit of Con-
gress (I} for celebrating Dussehra
although their application was recelv-
ed later; and
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(d) if so, the. reasons .for refusing
permission to Dukshin Dethi Sanskri.
tak Parishad? = : S

THE MINISTER. OF PARLIAMENT-
ARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Yes, Sir. The applica-
tion was received in the Office of the
L&DO on 5-8-1980.

(b) Yes, Sir. However, in view of
facts mentioned in Part (d) below
the Parishad was advised to suggest
some other site.

(c) Yes, Sir.

(d) The request of Parishad was
for celebration of Dussehra on 18th
and 19th October, 1980 on a piece of
land measuring 500 sq. yds. while the
request from the local unit of Con-
gresg (I) was for celebration of Ram
Lila and Dussehra from 1-10-1980 to
21-10-80 (later on changed from 9-10-
80 to 20-10-80) for the same area. The
allotment of the land to the Parishad
could not be made because the request
from the other parties was for allot-
ment for a longer period from an ear-
ler date ie. 9-10-80. Moreover, the
Parishad could not furnish the requi-
site ‘No Objection Certificate’ from
NDMC. The Parishad was, however,
advised to apply for any other alter-
native land in the Area.

Inquiry by C.B.L into transportment
of Sheep in a Private Plane from
: Samarkand

1893. SHRI MUKUNDA MANDAL:
Will the Minister of AGRICULTURE
be pleased to state:

{(a) whether it is a fact that the
matter regarding import of 250 Kara-
kul Sheep, which were given as free
gift by the Government of USSR to
the Government of India, by the Cen-
tral Sheep and Wool Research Insti-
tute, Avikanagar (Rajasthan) of TCAR
in 1975 and their transportation from
Samarkand (USSR) to Palam-Airport,
New Delhi in a privately owned Ame-
rican .Aircraft was  referred to the
Central Bureau of Investigation;

(b) it so, what are the charges/aller
gations whick are under investigation
by the Bureau;

(c) whether it is a fact that this
matter has been pending with the -
Bureau for the last five years and if -
so, the reasons therefor; and :

(d) when the enquiry is likely to
be completed and the report of the
Bureau expected?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) No, Sir.

(b) to (d). Question does not arise.

Breakdown of S.I.D. line between
Delhi and Ahmedabad

1994. SHRI DAULATSINHJI JADE-
JEE: Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether it is a fact that the
STD lines between Delhi-Ahmedabad
frequently break down;

(b) if so, the reasons therefor and
the number of days in which these
line went out of order in 1980; and

(c) the remedial steps taken - by
Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) No,
Sir. Breakdowns of the STD lines
betwgen Delhi and Ahmedabad cannot
be considered frequent keeping in
view the length of the route and the
varied climatic conditions during a.
year. - :

(b) Faults in the equipment are the-
main reason for break-down of the
route. The whole route was interrup-
ted on 5.2 occasions in 1980 according
to our records excluding service shut-
downs for test and repairs.

(¢) (i) To keep the system and the
equipment in good working order, re-
gular monitoring and standard main-
tenance routines prescribed for the





